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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 59 OF 2026

IN THE MATTER OF:
RAMKANKAN .... APPLICANT
VERSUS
STATE OF U.P & ORS .... RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

1. | RESPONSE ON BEHALF OF RESPONDENT NO 2
IN COMPLIANCE OF THE ORDER DATED
01.04.2026 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

2. | A COPY OF THE LETTER DATED 18.02.2026 IS

ANNEXED HEREWITH AND MARKED AS

ANNEXURE-1.

3. | ACOPY OF THE REVENUE RECORD IS ANNEXED

HEREIN AND MARKED AS ANNEXURE- 2.




DATE: - 02.05.2026
PLACE: - NOIDA
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THROUGH COUNSEL
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BHANWAR PAL SINGH JADON
STANDING COUNSEL OF U.P.
EMAIL-bhanwar09jadon(@gmail.com
PHONE NO.-6375115224
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 59 OF 2026
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IN THE MATTER OF: \bJ,' QF/“"\O
RAMKANKAN ... APPLICANT

VERSUS
STATE OF U.P & ORS ... RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT 2 IN COMPLIANCE OF

THE ORDER DATED 01.04.2026 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL, NEW DELHI

I, CATYA PRAKACH , aged about 39 years, S/o

RAM CHANDEA RAM ., presently posted as bmM autpvk , do

hereby solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with
the facts of the case and am competent and authorized to swear the present

response.

2. That I, state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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1. BACKGROUND OF THE MATTER

3. That, in this present Original Application No. 59/2026 has been registered by
this Hon’ble Tribunal on the basis of a letter petition dated 17.09.2025 that the
matter pertains to alleged environmental and public health concerns arising
from the operation of “Tridev Stone Crusher” situated at Village Chhilla, Tehsil

Mahrauni, District Lalitpur, Uttar Pradesh.

4. That, it is humbly submitted that, in the said matter, the Hon’ble Tribunal,

vide order dated 01.04.2026.
"......3. Learned counsel for respondents no. I to 3 seeks time Jor filing of

responses by respondents no. | and 2 and additional response by respondent

no. 3.

4. Responses by respondents may be filed within Sfour weeks.

3. List on 04.05.2026 for further proceedings.”

REPLY IS AS FOLLOWS

5. That it is humbly submitted that vide order dated 05.02.2026 the Hon’ble
Tribunal constituted a joint committee comprising the Uttar Pradesh pollution
Control Board (Hereinafter referred as UPPCB) and District Magistrate,

Lalitpur to verify the factual position of the site in question.

Prabhﬁr\;gézﬁ-

agvocate NotaryLafpy
Reg. No-49360/28




369

6. That it is submitted that vide letter dated 18.02.2026, the Additional District
Magistrate, Lalitpur was nominated by the District Magistrate, Lalitpur, to assist
the Joint Committee.

A copy of the letter dated 18.02.2026 is annexed herewith and marked as

ANNEXURE-1.

7. That it is submitted that, in compliance with the directions of this Hon’ble
Tribunal, the Joint Committee conducted a site inspection on 25.02.2026 at the
concerned stone crusher/mining lease site. That the inspection was carried out
by officers of the concerned departments including:

. ADM, Lalitpur

« Regional Officer, U.P. Pollution Control Board, Jhansi (Nodal Officer)

Other Member

« Mining Officer, Lalitpur

A copy of the inspection report is already on record at judicial page number

25. Hence, the same is not being repeated herein for the sake of brevity.

8. That it is germane to mention that M/s Tridev Construction unit is located at
Gata No. 217 Kha, Village Chilla Banpur, Tehsil Mehroni, Lalitpur Road,
District Lalitpur as per the revenue records having a sanctioned lease area of
2.53 hectares.out of total 3.3870 ha.

A copy of the revenue record is annexed herein and marked as ANNEXURE- 2.
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9. That, the deponent has been duly diligent in complying with the orders
passed by the Hon’ble National Green Tribunal, New Delhi, and has taken all
necessary measures to ensure timely and complete compliance therewith in

letter and spirit.

10. Hence, the present affidavit is being submitted for the kind perusal of the

%\ogw

DEPONENTN

Hon’ble Tribunal. It is prayed that the same be taken on record.

VERIFICATION

m
Verified at L ak'4por on this 02 day opr?iT 2026, that the
& —

contents of the above affidavit from paragraphs 1 to 10 are true and

correct to the best of my knowledge and belief. No part of it is false

%Dcl"’

DEPONENT

and nothing material has been concealed therefrom.
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“__.....0.In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and suggest appropriate
" remedial action. Accordingly, we constitute a Joint Committee comprising of representatives of
UPPCB and District Magistrate, Lalitpur and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and take
appropriate remedial action in accordance with law. UPPCB will be the nodal agency for
coordination and compliance.

10, Responses by respondents no. 1 to 4 and Report of the Joint Committee may be filed
within two months.

11. List on 01.04.2026 for further consideration. ..o’
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